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o CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI, BENCH.

s

% .
Original Application No.304 of 2001. |

. ey
. Date of Order : This the 28th Day of January;

1
. . - THE HON'BLE MR {USTICE D.N.CHOWDHURY, VICE Ch
i Ny ' . : ,
i THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEM:
L . . LT
1. 8ri Punam Chandra Khaklari
S/o Lt. Kameswar Khaklari

P Vill :- Chapaidang

¢ P.O: Narengi, Guwahati-26.

‘. 2. sri Bijoy Lalung
b S/o : L Kalu Ram
. “Vill : Bonda

v P.0: Dadara, Assam.

3. Sri Parameswar Boro
S/o: L.B.Boro

Vill: Chapidong (Bonda)
P.0O: Narengi
Guwahati-781026.

. 4. Sri Romen Das
C/o L Saru Das N
' Vill : padara - -

P.O:Dadara, Kamrup, Assain.

<

5. Sri Robin Nath
S/o Sri Bipin Nath
Vill : Bordai Pahiya .
P.0: Baihata, Kamalpur
Assam.

6. sri'Rakesh Barmaﬂuy
S/0 Gajendra Barman ‘ )
Vill:Belsor, Ozapara
Dist: Nalbari, Assam.

Lo

7. Sri Naresh pantati
S/o L. Dhananjay Pantati

ia T ‘Vill: Amsing Jorabat - '
P.0O: Satgaon, Guwahati-27.

8. Sri Ashok Ravi
8/0 Late D.C.Rai

ﬁyﬁb .Vill: Patharquary .,
g Udayan Vihar
PIN: 781071.

9. Sri Suresh Thakuria
S/0 B.Thakuria ¢
Patacharkuchi ’
. P.O. & Vill: Barpeta
f Barnalikuchi (Balatany)

v

e
e Ty

10.Sri Mohan Das
I i S/o Jadu Ram Das

Lo~ Vill: Kaithalkuchi
- Nalbari, Assam. L

&

 m——————— e — - e
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1ll.sri Bihu Ram Boro {7 ;
S/o0 Mahendra Ram Boro oy
Vill: Chapaidong _ . QN.
P.0O: Bonda B f\pﬂ?
Guwahati-27. \5}
. : K i
12.sri Dhruba Prasad - =4
S/0 L.Bhubanéswar Prasad gi%:'“"
Vill:-Amshing Jorabat ' -
P.0: Satgaon N

Guwahati-27. ’ by f;
13.pasharath Pantati
S/o B.Pantati
Vill: Amshing Jorabat
~ P.0: Satgaon, Guwahati-27.

14.Sri Pramod Roy
S/o Hardeo Roy"

151 Base Hospital
Basistha, Guwahati-28.

15.8ri Nanda Ram Das
S/o Chaya Ram Das
Vill: Dodara N

P.0: Dodara, Kamrup.

16.8ri Milan Chandra Boro
S/o Late Kali Ram Boro

Vill: Chapaiddng .
P.0O: Bonda "
Guwahati-26.

17.5ri Dipen Deka
S/o0 Ramen Deka 7

Narengi Tiniali .
Guwahati-26. - « . Applicants.
By Advocate Mr,Adil Ahmed. .

-

- Versus - ’f:lﬁig
1. The Union of India Tty
Represented by the Secretary to the
Government of India, Ministry of Defence

New Delhi.

2. The Director General . L
Ordinance Service, Master

General of Ordinance Branch
Army Head Quarters
P.0O: DHQ

New Delhi-110 011.

3. The Commandant, 222 ABOD
Narengi Camp

C/0 99 apo. < e .

By Mr.A.Deb Roy, Sr.C.G.S.C.

i

et *f";#';*‘,f‘ s
Contd .o 3 3 %:"- : L




ORDER

CHOWDHURY J.'(V.C.) :

. 2

\]‘(
, v l,(
The respondent authority reles
3 -~ . ' Tﬁ
" six (86) vacancies of Mazdoors, apart fr¢
' v \. e

. ’ b 2 S -”'—"l -8
various other categories for rad¥uitment in

in 222 ABOD. The tests for recruitment of 31“v

of Mazdoors were conducted on 25-2§ July, 2001 \tg

]

17 applicants were called for the test for r

for the flrst part. For that purpose the {”’#
!

conducted in the Narengl Cantonment. In thls pr::zzafig

the applicants averred and cqntended that they“

“ "
b \Q’ ' ‘:.""“'"‘1
participated in the selection process, but in a most‘ v

Yy
illegal fashion\they were excluded from the selection

R -
N

. & . arrl’-:;‘ ¢
. LT ~ g e "
process. Hence this application. \*fgijﬁ’%gtﬁyiﬁila“\\‘o

2.

The applicants asserted that they reﬁbrted.ﬁu Q¥<
" :
to the Office of the respondent No.3 on 26th July, 2901

for interview and test. The respondent Mo.3 took all

the applicants alongwith other candidates for th2 paost

of Mazdoor for physical test. They were asked to board

e LT
La

in a military truck for appearing at the physical test

site. Over one hundred candidates were heaped and

stacked in one military truck which eventually met

an accident and about 25 candidates alongwitb'r';

‘@pplicants were thrown overboard and the appl;gaqt

LM L.
some other candidates were seriously injured.

applicants were taken to the military iﬁvestigation

Y
Sy

room for first-aid and held up there and therefore ithey

<,
v

could not complete the interview and physical test for“
‘which the respondent No.3 was responsible.

Contd.. 4
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X
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3. The respondents submitted itsixﬁritten

e S . e A

statement denying and disputing the claim\\of the

\‘ i .
applicants. It was stated that the tests were conducted

in the Narengi Cantonment in full- public view by a board

of officers constituted by Commandant 222 ABOD with an

independent observer member detaiied by HQ Slxsub Area.

o S —

The competitive physical standards of candidates were—«
DI T g

aésessed by physical tests which included a 2.4 k?

-~ passing/ which was mendatory. all the seé\\

applicants failed in the 2.4. k.m. run and therefGJe

! ' they were disqualified for participating in Mthgz*“
i )

remaining tests. A medical test headed by Regimentél
Medical Offlcer Major Jayanta Borah and an ambulance‘
g‘% prTad W&

put
wereAstandby for first aid and for evacuition: of" Base\\u

Hospital if required. There was no case of injury to any

F : candidates during the <conduct of the tests or

immediaﬁely prior to that. None of the applicants

LN .
SRUA s

- _4_“\ /‘,

reported their injury, if actually so sustained, to the .-
presiding Officer or to any member conducting the teét, \

nor did the applicants stated as to why such a éomplaint

{
was not made to any authority involved in conduct of {
test. It was also stated that no Army vehicle was.'“‘w !

{

injury thereof to persons.

Contd..‘
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4. We have heard Mr.A.Ahmed, learned coﬁhqs}*fsrh .

the applicants at length and also Mr.A.Deb Roy- learned
. . No

' : .\." ’

Sr.c.G.S.C. for the respondents. The materidls on

record did not establish any improperity in holding thé
test. The allegation on thebxrespohdents by the

applicants as to the accident is not acceptaﬁlg on its
face value in the absence of any other materials on
/F_ e /\', .
record. The materlals on record also 1nd1catesﬁ%ﬁg€”7;\’\xb
o edt ‘ﬂ-
selection process was conducted on the basis of. mer*v.' -

In the circumstances, we do not find any merit inLi...fw ﬁ‘i'
application.

5. Mr.A.Ahmed, learned counsel for ":tgq

applicants contended that in view of the dismissal:of'ﬁ

this application the respondents may‘ﬁgiﬁggnstifgiﬁpe\

.
case of the applicants for appointment in future. Weg" Cb;J

overrule the apprehension of Mr.Ahmed. -Since = the

respondents are the instrumentality of the State and

like any private individual they cannot afford to .act

with arbitrariness. The Indian Army is knownvfof“?:s
fairness. If in future the _applicants place their
applications, their case will also be considered
alongwith other candidates as per law. - SN

E ;/'.v"\'d e :,..'\

Subject to the observations made above?

application stands dismissed.

!

\

: Vs ™~
( K.K.SHARMA ~ { D. N. caownmm I
ADMINISTRATIVE MEMBER VICE ffRMAM
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

+ {
L GAUHATI BENCH AT GAUHATI. o
’
SO : : o~
E,’ (AN APPLICATION UNDER SECTION 19 OF THE -~
b CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.)
. o

b o ORIGINAL APPLICATION NO, ﬁSCﬂ4 OF 2001,

f , X

BETWETEN

N
"‘h
11 Sri Puram Chandra Khaklari,
9/0 Lt. Hameswar KhaPlari
V;;l ~Chapaidang,
o P.d.-Narengi, Guwahgt1—2
Sy L -
~\\.,.\ 2 n:‘i_.‘ » EoS n .‘ XI'" ) L' E‘ i L' .‘ g .. ' \(—J
- _ merber o\ , LR
T 61 . ~E Ta .
3,~p gz b ceun fllﬂ% e ‘
l\qr fﬁh‘*ﬁlw‘ ~4-ﬂ@ﬂ' Tfoi 'Tis' _ . L 3
~ .. swar Eoro, AN
2e iroahd ifie: lﬂ 1811 AL ' . C?j -3 |
A A Bee, 0 Qe T
gy 3. M’C(ndm v-;v\-g“ f;} <
o . S . id da) P
T hipCﬂ—b"aﬁlmA/ < (fpl ong (Bonda), -*ﬁf/
' (. ~Seréngi, ‘ y
: : K - e
W7 Tewahati-781026. g
- 41 Sri Fomen Das J
: "\
€/0 L Saru Das, '\,c'_'{ o
Vill-Dadara,- TR

t O.-Dadara, Kamrup, Assam.
Sri Robin Nath, ~
870 Sri Bipin Nath <
‘. 11-Bordai Pahiya, ~
F.0.-Baihata, Kamalpur,

Assam.




61

71

81

Itd

91

103

131

2

9 S+
~ " r3

Eri Rakesh Barman
8/0 Bajendra Barman
xgll—Belsor, Ozapara,

Dist-Nalbari, Assama{/

8ri Naresh Pantati 4

S/a L Dhananjay Paq@qtis %
t

¢

f—-\\\_‘
Vill-Amaing Jorabat, -

W

Sri Ashok Ravi -

-~

F.0.~-8atgaon Guwahatj-2—"
’ -f\..\cc

§/0 Late D C Rai,’
Vill- Patharquary,
Udayan Vihar,
PIN-781071,. .

8ri Suren Thakuria
S/0 R. Thakuria\
Patharkuchi, IR C
F.0. 2 VilI"'Barpeta, :
BarnalikuEhi (Balatany)
Sri Mohan Das

S/0 Jadu Ram pPag -
Vill-Kaithalkuchi,
ﬁNélbari, Asaam,

Sri Bihu Ram Boré

8/0 Mohendra Ram Boro:
Vill- Chapaidong, , .
FP.0.- Bonda, | S
Guwahati-24.

Sri Dhurba Prasad

S/0 L Bhubaneswar Prasad
Vill~ Amshing Jorabat,
F.O.wSatgaon,
Guwahati-27,

Dasharath Fantati

S/0 B Pantati

®

N
N

> N

' 0

2.




Phine

s

.

A J
3
3 ‘ Lo
"Vill- Ameigh Jorabat .:
~ "y,
P O Satgaon, Guwahati-27. o
: <
3 » ‘
141 Sri Pramod Roy
S5/0 Hardeo Roy . ~
151 Base Hospital, i
Basistha, Guwahati-28,
151 S8ri Nanda Ram Das,
Son of Chaya Ram Das,
v Vill- Dodara,
P.0.- Dodara, Kamrup.
161 8ri Milan Chandra Boro, -
. % o
/0 Late Kali Ram Boro,
" Vill-Chapaidang, N S .
s F.0.~Bonda, .
Guwahati~-26. ' P
171 Sri Dipen Deka, | ~

son ¢f Ramen Deke,
Narengi Tiniali,

Guwahati-26.

-Versus-—

1, The Union Of India,

represented by the Secretary
to the Government of India,
Ministry of Defence,

NMew Delhi.

2. The Directar General, N
Ordinance Service, Master “Eg

General of Ordinance Branch;
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! 4
f :? o
'1 4.1 That all .the applicants are citizens
; . of India and as su.ih, they are entitled to all
o the rights and p. 1viloyes guarantezed under the
S .Constitution of India. '
£
i -
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‘g- r were asked to beoard in a2 Military Truck for
| ‘appaarlng at the ‘physical te‘st site. It may be
) worth to mentiorn hers that the said military
- truck was actuall, guuds carr‘y'ir[g_ truck in a
! bad condition. 1. «. regretful to mention here
Lo that more than  undred candidates were loaded
. [ in the said wiesbary i "'».ﬁ‘;.: and the Z‘:ahdidé‘t.w'-;s-,
. ! ware bullied Ly ihe -tary personala. o0

i Lo duty. They ‘sualed L

appbianbly e\}m\gwi"&d’/,lfl

other candidatues he Animalo wRich  wed

2
;
!
A\
\

o}

f . generally tabken .o =a

| butcher. Unfortunal 2ly,

Drunl o meet an Lo s ony
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time thess edvertisements were publiched on 13 Jun 2001, {
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30 Jun 2001, vhile tke call letters for appearing im *tesgis
were fasued on 07 Jul 2001 and the teste comdmeted on 25-26 .
Jul Ol. A total of about 2000 epplicents were issued call |

letters to appear for the test of Mazdoors om 25-26 Jul 2001, 1

The tests were comducted im Harengi Cemtt. in
full public view by a board of officers constituted by
Conmandent 222 ABOD with an indepemdent observer member ]

detziled by B 514 Sub Area. The comparative physical

T~
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vhick included a 2+ KM run passing whick is mandatory.
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involved im comduct of test. The assertiom by the applicants ‘
that thoy sustained imjury prior to the tests is totally false

and incorrect.

- That mo Army vehicle was used to carry the cendidates
witkin Narangi Camit. Indeed the Respondent No.+3, who condueted

the recruitment, does not have sufficient transport resourees

to carry suck a large body of over two thousand candidates.
Moreover, the distemee betvweem the football field Cgcre the

candidates assembled and the location uhere tte teafo;l;ri
conducted being only about 1 + EMg, 1% is highly unbelievable T
that a massive vekicle logistic system would be evem p;a_nned to"'ij
carry over 4000 persons as expected whem it is simpler to walk
the distance. It is aleo totally false tkat there was any

vehicle accident as stated and hence there is no oocaaion for

ary injury thereof to persons. The fact is that all s"ent /
candidates failed in the 2.4 Em rum, vhich failuro proventoJ

—

}
thejr participation in remaining tests for ael.ection as Ma

That the recruitment tests have been completed.

succegsful cendidates have been intimated of their provisionmal
Y

selection while verification of their doouments and testinonials.‘:' 1

character and antecedents etc is Sn progress priotz'{__,to iasuo,,,«of

Pctitioners vko are all unsuccessful candidates are attonpthg
“"to “frustrate the recrultment process, that is almost complete,
on & plee that is totally falese and fabricated. It is roapeot- %
fully submitted thet orders Yo stay the completion of rou'u:ltm

at this final stage when successful candidetes have been



- o

|  confirmed their provisiomal solection shall emount to denylmg

the matural rights to the snooegsml candidates, who hafe been
selected for recruitment on thelr own merit, only to aprease
a fev unsuccessial and possivly disgruntled cendidates. ‘

...-o—-w—

| ( PARA-WISE_WRIPREN STATEMENT ) v

» - The respondents beg to deny all ave'ments, N
o : statements, submissions and allegatioms nade thereia by A l
tho applicents except as may be speoifically adnittod J
herein under and it ie algo respectfully subnitted that
all these applicants are pot Govte employees and honoe |

thie Hmble Pribdunal has B0 jurisdiction im the mattere

LE Teat with regard to para 1, of the applicetion

4he respondents beg to state thal the allegetion that appli-

cations wvere not allowed to ocomplete the Mterviow and

aelept;on‘proeosa ie demied being misleading and mlaeo mu\

-

end fair opportumity was provided to all the seventeen appli- \__\

cents, as vas also given to the others 2060 candidates, %o

l

o appear im the tests for gelection of Mazdoors. As per the K
test schedule gd; KM run, vas the first xuxli item of 'physicg_'].. . ﬁu

teste passing vhich is memdatory e Oily those candidatos wko ' r
'élearod this test of 2.4 KM run were allowed to participate .. 7
- in the. ramaining tests and interview for final soloction o :
' conparauve merite All the seventeen applicants :ailed in tn \
‘ 24 Kn runes They were therofore mot allowed tg,_appear h the |

remaining teste as per recruitment guidelines. .




itnspeg.to state that the comtemts of this pora is XX aduitted

5=

2¢ That with regerd to para 2 of the application the .
respomdents beg to state that tme comtemts of this « pera i
not agreed. It is recpectfully submitted thet mome of the
applicants heve been served with letter of appointment for
employment o Mazdoors im 222 ABOD, muck less they are entitled

to report for duty. The applicants are therefore not Govornnlnt

servents heace it 1s respectfully submitied that the imstant }‘;j

saso 16 beyond the jurisdiction of this Hom»le Tribunal; ﬁ
- :1:.':3““‘ G ) -~
3. fhat with Tegerd to para 3, the-respondents beg

to state that the comtenis of this pera is agreed. '

4. That .qith regerd to para 41, the respondents beg

to wkakexiaf offer no comnents ere possible since the

‘antecedents otoes Of applicants are not mown to the Respondent « f

-~ Se That with regard to para 4«2y the ro.spondenta beg
to state thst the contemts of thisnera 1s demied to the ex’
tnat_jcia;-e is o valid or temeble grounds for amy grievancs
vhn,%oever against the gelection processe Ko comments are

offared on remaining portions of thls para o

6. Thet with regard to para 4.3, the respondents beg

to stete that the contents of the pafa is agreed. -

Te et with regard to para 4 +4, the respondents

44 extant that the applicants Teported st the football gromd
of 222 ABOD for the testae The remaining ccntents of this
para are deniod veing factually imcorrect and Zaluo‘ It is

totally imcorrect thet the applicants weTe agked to doard



 assist im comduct of the recruitnent testss It is refterated

-6-

a military truck to carry them to tae Physical test site.

No vehicle was deployed for that purpose mor were such
tramsport resources available with Respondent No.3 to carry
over 4000 pergons as excepted to appear. It is also umbelie~
veble that suck a huge logistic systei_ of vehicles, would have
been plammed for employment to carry over 4000 persoms ( as ™
expected to appear ) for omly a distamee of approx. 11/2 Mg )
between the football field amd the physical test site, vhen
it is far simpler Yo walk thet distames. Au’,‘hé“oanc,datoa

A ! .
were asked t0 present themselves at the‘ph&sicalzfest site -

. . 4 .
PR VA S

located about 17 Kie from the eaid 222 ABOD football field
on thelr owm. Many walked wkile some went on their dieyecles.
It 1s specifioally demied that 222 ABOD has any goods carrying

truek, mach less was amy such vehicle used for ecarrying the
cendidates. The allegation that *more than hundred ocandidates

RPN .

vore loaded ia a military truck" s abeurd. It 1s falee exd |
lalic&cua thet military persomnel on duty bunhd or i1l =
treated the epplicants or for that natter any candidate, as»
alleged nor has there beem ary suck complaint whatsoever ag \%\
Civil police persmuel amd algo military police pPersomnel wers M\‘
exployed to assist in comduct of the testae It 1s factually

incorrect that any vekhicular accident involving a ulitary

PPTOYY VP

truck took plaee as statad, whichk may also be vcrifiod !.‘ron

et e

olvil poliee authorities employed at all importemt pohta to

that vo Army vehiols was used to oarry the candidatvce nor aay

vehicle accident took place. A medical team headed by Reginentalﬂ.é
Medical Officer Major Jayanta Borak was standby for first ald j
~J

- C

“ .
T
A
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They were treated at par with all othor cmdidatea ard provided

.7- .
or 4 for any treatment to the Medical Team on standdy duty
The applicsuts havs also not furmished any proof in the
instant application, to support grevious injury olaimed to

have deen sustained by theme. -

8. That with regard to para 4.5, the respondents o

beg to state that vehemently demy that amy military vehicle

"y

was used for conveyance of candidates. The allegatioms that - -

civilion candidates were carried im Army va*";g}ue:b by the .

Reopondent 1s absolutely false and malic o‘ﬁ‘s"oL 3 o)
9. That with regard to para 4.6, the respondents

veg to stete that the alleogations in this para are totally

falge, baseless and malicious. No grounds, reasoms or back<

ground have bean furmisked to support these allogatioms. It <
1g respectfully subwitted that when the testa have been &
conduoted in a fair mammer mf for over 2000 gandidates for /J
Magdoors, there 1s no reason for the Board of Officers vha
conducted the tosts to discriminate the o:-emteem applicantis

about wkom the Respondent has mo prior ermledgo or iaformatiom .‘“-

equal opportunity. P
10. That with regard to para 4 i". the respondents
bog to stats that the allegatiom that- t&e appuoatna vere .

treated sruelly ané in em unoivillzed lp.ner 1s totally false
and baseless. All candidates were “t:‘éé;b@d squally and in a A,-___,:-
foir manmer+ It is also maliciocus to ailece that Respondents

-t

had any motive to acoommodate “thelr mtues’sed oundidate™. ™

. .
1t is respectfully submiited that all the tests were carried

{ -




pro-ulgated and their eppointment imdisated aubject %o police

«Sw ' {

out ia total transparency in en opem area visible to pblis

inoluding all the candidates, a fact whick may also be veri-
fied from oivil police persomnel requisitioned for twe
recruitmente The tests were conducted as per Reoruitment
rules by a Board of Officers with an indepondemt observer
deputad by superior nilitary authority of the Respondent v
and included memvers of SC/SP, amonget others. It may de
pertinent to respectfully submit that oxcopt for Are mnant B

!
application by the seventean applicants, _,t..,g haa been RO

L H \ .
S S SO &4_‘ N

b

conplaint till date from any quartere. Wo comzments are o f
0ffered on remaining contents of this para dus to laok of +
knowledge of applicants’ financial status or of their efforts

et seeking Govt. employment.

1. That with regard to pare 4.3, the respondents J
bog %o state that twe petitioners plea im this para is unter
able in view of the fact that they kave failed in the tast u

2¢4 KM run, passing whick is mandatory for recruitment of N
Mazdoor. By seeking their tests demovo on a falae ground B
the applicants, besides obtaiming undue favour for themmelves, 'i'
shall prejudice the legitimata rights of selected ‘candidates !

for thei:r appointnent a8 Masdoor, whose eelectiona havs been

|
veriﬁoat.‘lon and scratiny of their doeunenta/teatmonials. o

ourrextly im progress.

12, That with regard to iafa 49, tro r‘apo,;dgnt. S i

beg to state that the allegation 1a tkis para is false and

denled. The appliocants, as also all other candidates havs
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have been fx givem full opportunity. The orders of the Apex
Court on the subject as also the Recruitmemt Rulss have beenm »

followed in letter amd spivit.

13. Thet with regard to para 4410, the respondents
beg to state that the allegations are false, baseless and

malicious and are dcnied. The Respondemt respectfully r

torates that the recruitment tests were conduot;’

fairness, in an objective manmer giving oquai"'m; e
to all the candidates.

1. That with regard to para 4.11, the respondents
beg to state that in reply to para 411 it is respectfully
subtmitted that im view of a fair opportunity provided to the
applicants and their failure im the 2.4 Xm run test ia which
they appeared there is no easa for proteotion as asked for .
The vary basis of seeking re-test, Vis imability to appear
due to an h.‘lury. is false« By sesking to ﬁ'ustrate the
rearu:ltnent process, the Applicants shall prejudiec the
legitimate rigkts of selected candidates for appointment
as Kazdocr- Ko valid or sustaimable groumds have beem furmi~
shed by the applicants for the interim redressal beiang sought
for im this paragraph, which if granted ehall amownt to
~“-eamoellation of the selection process already eompleted ¥

througk the dae process of law.

15. That vith regard to paris 5.1 to 5.6, the.
respondents beg to state that the allegations made im this

i PR
. Ly

para are denisd beimg false and malicious. It'v;s res\pec:izmll;’:1

reiterated that the orders of Apex Court on the 'snijeat' and

P
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atgul 43 s deing aatho‘ﬁiaed do heredy fv
deolare that the statements made ix' this w 15% ,uﬂ»,..

are true to my knowledge, information and believe e.nd I JU(

have not suppressed any material fact.

g , ma 1 .sign this verifisatiom on thia 2/2 ﬁ”ﬁr
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2 NOTICE RN

. g‘ 5m : A.Deb Roy
" 5r. C.G.S.C.
C.A.T., Guwahati Bench
, To, .
n Sri Hﬁm%‘ ............... rereevenneenes P ' LA /

- Advocate

sl

RN

Sub : Copy of written statg;qér;t in O.A. No. '30

a

NN
s,

o - |
‘;‘ At \ir’ . . _y,}\' .
S ) - _nentinab. . ) .

Please {ind hercwith a copy of wriiy . e nsniioned 0.A.,

PO

KN

— -

. being filed today. ,

. Please acknowledge receipt.
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